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STATEMENT—cocntd.

( R s  iii C r o r t s )
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Classification ok Cities

403 SHRI MORESHWAR SAVE 
Will the Minister of FINANCE be 
pleased to state

(a) the criteria fixed for the classi-
fication of cities,

(b) whether the classification is 
made on the basis of population,

(c) if so, the category m which Au-
rangabad (Maharashtra) stands,

(d) whether the Government pro-
pose to upgrade Aurangabad city, and

(e) if so, when >

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POTDUKHE •
(a) and (b) For the purpose of grant 
of House Rent Allowance and Com-
pensatory (city) Allowance, cities/ 
towns arc classified with reference to 
population as given below :

population  o f  the cit> Classification

More than 16 Lakhs A
Above 8 Lakhs but not excecduig 16 lakhs fl- l
Above 4 Lakhs but not cxiccdm g 8 lakhs B 2
Above 50,000 but cot exceeding 4 lakhs C
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For the purpose of grant of House 
Rent Allowance, population obtain-
ing within the Municipal area of the 
city and for Compensatory (city) Al-
lowance, the population of the Urban 
Agglomeration of the city, wherever 
it exists, otherwise that of the Muni-
cipal area of the city is taken into 
account.

(c) As per the population figures ot 
1981 census. Aurangabad in Mahara-
shtra is a *C’ class city.

(d) and (e) The question of re-clas- 
silication of Aurangabad can be taken 
up only after population figures of 
1991 census become available.

[English]

Appointment of Fifth Pay Commission

404. SHRI MADAN LAL 
KHURANA: Will the Minister of 
FINANCE be pleased to state :

(a) whether the Government pro-
pose to appoint the Fifth Pay Com-
mission as the dearness allowance has 
crossed fifty per cent mark thereby 
eroding the pay scales in terms of 
real value;

(b) if so, when

(c) if not, the reasons therefor ; and

(d) whether Government also pro-
pose to convert the existing dearness 
allowance into dearness pay to give 
benefit to the retiring Government ser-
vants ?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI SHANTARAM POTDUKHE):
(a) to (c) No, Sir. Increase in the 
quantum bf Dearness Allowance is not

the criteria for appointment of Pay 
Commission.

(d) A demand to treat a portion of 
Dearness Allowance as Dearness Pay 
for all purposes except pension was 
raised by the Stall Side in the last 
meeting of the National Council 
(JCM). The matter is under considera-
tion of the Government.

Murders on Polling Booths in Bihur

405. SHRI BHOGENDRA JH A : 
Will the Minister of I.AW. JUSriCF. 
AND COMPANY AFFAIRS be pleas-
ed to state :

(a) the number of murdeis on pol-
ling booths which took plair in IWi.m 
on 20 May and 12 June, 1991, Lok 
Sabha Conslilin.nc>-wise:

(b) the names ot volets killed on
12 June 1991 in Jalev .md Bcr.ipatli 
Assembly segments of M <dh il)ani 
Lok Sabha constituency; and

(c) the steps taken by the Govern-
ment is this regard and if not. the 
reasons therefor ?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS AND 
MINISTER OF STATE IN I HE 
MINISTRY Ol- PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and
(b) The information is being collected 
and will be laid on the Tabic ol the 
House.

(c) The primary responsibility for 
maintenance of law and order is of the 
concerned State Government. The 
Central Government, however, remain


